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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH: KOLKATA 

ORIGINAL APPLICATION NO. 70/2026/EZ 

(Under Section 14 RIW Section 18 {l) & (2) of the National Green Tribunal A ct, 

2010) 

IN THE MATTER OF: 

Dillip Kumar Samantaray ... Applicant 

-Versus-

JSW U
t
kal Steel Limited and Ors. . .. Respondents 

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NOS. 2,4 &5 

I, Shri Niranjan Behera S/o Shri Kelu Charan Behera, aged about 49 years, 

Resident of At- Asijanga , P.S.- Kakatpur, District- Puri presently posted as 

Additional District Magistrate, Paradip under Jagatsinghpur District filing this 

Counter Affidavit on behalf of Respondent No. 2 (State of Odisha, represented 

through Chief Secretary), Respondent No. 4 (Additional Chief Secretary, 

Forest, Environment & Climate Change Department, Government of Odisha) 

and Respondent No. 5 (Collector & District Magistrate, Jagatsinghpur), 

.,.,.-,-d:l ��thorised in this behalf, do hereby solemnly affirm and state as follows: 

� 

R � ·1' ti SAl'IJ YA K�AR MiSrt�

4 
NOTARY, Govt. of India 

• OF.J / / Rt'gcl. No. 46687, Paradip 

_ .-/ t(f!;:,
1 

• 

Badapadia, Paradip 
• fi6o 1/,/ �ob. !'-Jo .• 9861085139. 89080�71 "' 

, ..... � -----
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16. 

17. 

18. 

warranting invocation of such coercive measures. The Answering 

Respondents remain willing and duty-bound to take appropriate action 
strictly in accordance with law, should any violation be established 

upon a fair, transparent and site-specific verification, including one 

conducted at the instance of, or under the supervision of, this Hon'ble 

Tribunal. 

That with respect to the contents of Para 11 of the OA, it is submitted 

that this pertains primarily to Respondent Nos. 9 & 10 (SEIAA, Odisha 
and the Ministry of Environment, Forest & Climate Change), and the 

Answering Respondents adopt the position that since no violation of EC 

conditions stands established, the question of initiating proceedings for 
cancellation of EC does not presently arise. 

Got. of India 

9 

That the contents of Para 12 of the OA are formal in nature and do not 

require any specific reply, save that it is denied that the Answering 

Respondents have been remiss in the discharge of their statutory duties, 

for the reasons set out hereinabove. 

REPLY TO THE GROUNDS 

That in reply to Ground (A), it is denied that Respondent No. 1 has 

violated Specific Condition No. (xiv) of the EC by "digging numbers of 

tube well in the project site." As set out above, the ground water 

abstraction being carried out by Respondent No. 1 is referable to the 

SSeparate CGWA NOCs granted for limited infrastructure purposes, and 

OTARYT POvess water requirement of the plant governed by EC 
to be sourced from the Condition (xiv), which continues PARADIP 

Regd. No.AB681audhurygada ISS/surface water as stipulated. 

19. That in reply to Ground (B), it is denied that any occasion has arisen for 

the Ministry of Environment, Forest & Climate Change or SELAĄ 

ADDL. DISTRICT MAGISTRATE PARADIP 

ANJAYA KUMAR MISHRA 
NOTARY, Govt. 

of lndia 

Regd. No. -46687, 
Paradip 

Badapadia, Paradip 
jiob. No, -9861085139, 

890805717 
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20. 

A 

21. 

22. 

10 

KUMAR 

Odisha to initiate proceedings for cancellation of the EC, no violation 
of the EC conditions having been established. 
That in reply to Ground (C), it is denied that the CGWA acted illegally 
in granting the NOCs for 5 tube wells, or that Respondent No. l has dug 
"multiple times" the permitted number of tube wells or violated NOC 
conditions, for the reasons set out in para 14 above. 

That in reply to Ground (D), while it is not disputed that 
indiscriminate/unregulated ground water abstraction, if established, 
would have adverse consequences for the ground water table of the area, 
it is denied that any such indiscriminate abstraction has, in fact, taken 
place, or that the abstraction presently undertaken under the two CGWA 
NOCs (aggregating approximately 191 KLD, Subject to meter-based 
monitoring) can be characterised as "indiscriminate" or causing serious 
impact, particularly in the absence of any independent hydrogeological 
data placed on record by the Applicant to substantiate such 
apprehension. 

attitude" towards protection of the environment. As demonstrated 
hereinabove, a formal enquiry was caused, a factual report was 
submitted, and the Answering Respondents remain fully committed to 

Yuher constitutional and statutory obligations, including under Article Got.of Ind)-A(g) of the Constitution of India, and shall continue to act in nNOTARY] 
PARADIAccodance with law and any further directions of this Hon'ble Tribunal. 

Regd N3a68That in reply to Ground (G), it is denied that the Answering 

That in reply to Ground (E) & (F), it is denied that the Answering 
Respondents have been silent, inactive, or guilty of "pathetic red-tape 

Respondents have failed to uphold the provisions of the Environment 
(Protection) Act, 1986, the Water (Prevention and Control of Pollutiony 

>ANJAYA KÜMA 

ADDL. DISTRICT MAGISTRATE PARADIP 

NOTARY, Govt. of lndia 
Regd. No., - 46687, Paradip Badapadia, Paradip iob No. -9861085139.890805713. 
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24. 

25 JAYA KUMAR M 
Govt. of india 

26. 

Act, 1974, or the Forest (Conservation) Act, 1980. The Answering 
Respondents have acted, and continue to act, strictly within the 
framework of the said enactments and the Rules/Guidelines framed 
thereunder. 

REPLY TO THE PRAYER 

11 

That in view of the facts and submissions set out hereinabove, it is 

respectfully submitted that the reliefs prayed for in the OA, particularly 
the cancellation of the EC and the NOCs and imposition of 

fine/Environmental Compensation upon Respondent No. 1, are 
premature and unwarranted, no violation having been established 
despite a due and fair enquiry conducted by Respondent No. 5 in 
coordination with OSPCB. Without prejudice to the aforesaid, the 
Answering Respondents undertake to render full cooperation to any 
joint committee or field verification that this Hon'ble Tribunal may 
deem fit and proper to constitute, and to comply with any further 
direction(s) that this Hon'ble Tribunal may pass in the interest ofjustice 
and environmental protection. 

That it is, therefore, most respectfully prayed that this Hon'ble Tribunal 
Unay graciously be pleased to dismiss the present Original Application 

NOTARY ua the Answering Respondents as being devoid of merit, in the interest 

PARADIP of justice; and/or pass such other order(s) as this Hon"ble Tribunal may 

Regd. No4668 deem fit and proper in the facts and circumstances of the present case. 

That I have gone through the contents of this Counter Affidavit and 
have understood the same. The statement made in paragraph nọ.S 

SANJAYA KUMAR 
NOTARY, Govt. of lIndia 

Regd. No. -46687, Paradip Badapadia, Paradip 

ADDL. DISTRICT MAGISTRATE 

Mob. No. -9861085139, 8908057134 

PARADIP 
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27. 

based on my knowledge and those made in paragraph nos. 2 to 25 are 
based on information derived from the official records of the 

respondents, which I believe to be true. 

That the annexures appended with this counter affidavit is photocopy 
of its respective originals. 

TEN RUPEES 

Regd. 

SPECIAL 
ADHESIVE 

UMAR M 
Govt, of lndia 

Verified at Paradip under Jagatsinghpur District on this day of 20th July, 2026 
that the contents of the above Counter Affidavit are true and correct to my 

knowledge and belief, based on official records maintained in the ordinary 
course of official business and the enquiry report referred to hereinabove. 
Nothing material has been concealed therefrom and no part of it is false. 

NOTARY PARADIP, 

12 

VERIFICATION 

RIAL 

20.07.26 
DEPONENT 

ADOL. DISTRICT MAGISTRATE 
PARADIP 

20-07.26 
DEPONENT 

ADDL DISTRICT MAGISTRATE 
PARADIP 

aANJAYA KUMAR ISHi 
NOTARY, Govt. of lridia 
Regd. No, 46687. 

Paradip 
Badapadia, Paradip 961085139. 8908057i 
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